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O R D E R 

18.11.2019   The Appellant – ‘State Bank of India’ is one of the member of 

the ‘Committee of Creditors’.  It has challenged the order dated 6th September, 

2019 passed by the Adjudicating Authority (National Company Law Tribunal), 

Ahmedabad Bench, Ahmedabad, which reads as follows: 

  “The parties are represented through learned counsels. 

On the request of the proposed Resolution Applicant, 

the matter is adjourned. 

  List the matter on 25.09.2019.” 

 The main plea taken by the Appellant is that the ‘resolution plan’ was 

revised 5 times and the Adjudicating Authority adjourned the matter from time  
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to time even after the impugned order.  Till date, no final order has been passed.  

Learned counsel for the ‘Resolution Applicant’ submits that the matter relates to 

‘Madhya Pradesh’ for which ‘Indore Bench’ had been notified initially but there 

was no Bench constituted and now the Hon’ble Members of the ‘Ahmedabad 

Bench’ have been allowed to take up ‘Indore Bench matters’ at Ahmedabad.  

Learned counsel for the Appellant submits that the ‘revised plan’ has already 

been filed, which may be considered by the ‘Committee of Creditors’.   

 In the facts and circumstances, we allow the ‘Committee of Creditors’ to 

consider the ‘revised plan’, if any, filed or is to be filed within a week. The 

‘Committee of Creditors’ is allowed to consider the same within 2 weeks from the 

date of this order or receipt of the ‘revised plan’ and in case the ‘proposed 

resolution plan’ is not filed within a week, the Adjudicating Authority will take 

up the application under Section 33 of the ‘I&B Code’ and pass appropriate order 

in accordance with law  

 The appeal stands disposed of.   
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